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(By Hon.Mr.Justice B.C.Saksena,V.C.)

.
We ﬁ;ve heard'the learned coungel for the parties.

x

The auplican+ has preferred this O. A. to challenge the

ordes dated 21-12-87 passed by Divisional Safety

JfFicer. It is alleged that thereafter the applicant
nreferred a representation/appeal on

‘on 29-5-83 but there has been no response.
counsel azlleged that theﬁggg}idaﬂﬁ'was not allowed the

copy of the required d6Cumehts. but the applicant had

submittad his defence on 13-10-87.

4-8-88 with remindsar
The applicant's

This averment has

seen made in para 2 of the 0.A. Neither the date of

-epresentation by which the applicant had asked for

the copies of Gocuments has been indicated nor the

¢ocurant has been specified in the 0.A. Therefore, the
gverient is vague. The applicant is also present in

He submitted that the applicant had
through appeal-
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‘“he Court.
asked for the copies of the documents



‘

ﬁ copy ofﬁ @49

! dated 4/8/88. He submits that/the enquiry report

/ has been asked for but the same has net been given
to him., The learned counsel forithe'_applicant‘
conced4 s that the decision in the eese of Ramzan Khan

Vs, U,0.I & Others was only subsequenﬁlib‘the

proceedings in the case of the applicant i.e.zip
NC’V embes :

1990 uhereas the order in the Case af

‘fitbe applicant'had been passed dn 21’12’87',

the said decision would not,render the order of |

d the said

punishrent illegal in any. mgnner

plea 1is,, therefore; totally mlsconceived.;;,mi,

othar ground has been raised by the learned counsel

»dfgr the applicant

F o - 2- ' i“On the Dasis of the dismssions herein above, o

’_we finéﬂno merit in the O0O.A. and it is accordingl%;
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